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immediate legislation by the Displac-
ed Persons (Compensation and Re-
habilitation) Amendment Ordinance,
956 (No. 7 of 1856) as required under
ule 89(1) of the Rules of Procedure
and Conduct of Business in Lok
Sabha. [See Appendix II, annexure
No. 29].

Administration of Evacuee Property
(Amendment) Ordi

Shri Mehr Chand Khanna: Sir, I
beg to lay on the Table a copy of the
explanatory statement giving reasons
for immediate legislation by the
Administration of Evacuee Property
(Amendment) Ordinance, 1956 (No. 6
of 1956) as required under Rule 89(1)
of the Rules of Procedure and Con-
duct of Business in Lok Sabha. [See
Appendix II, annexure No. 30].

TERMINAL TAX ON RAILWAY
PASSENGERS BILL—Concld.

Mr. Speaker: The next item on the
agenda is “Bills for consideration and
passing”. Here the States Reorgan-
isation (Amendment) Bill is put as
the first item. There is another item,
jtem No. 11, which is, further consi-
deration of the motion moved by Shri
Alagesan. Normally, whenever a
Bill or a particular resolution is taken
up, partly heard and is before the
House, that must be given preference
over all items of the same category
unless the hon. Minister concerned
says that there is some urgency for a
particular item due to which the
other item ought to be superseded. I
suppose that procedure will be follow-
ed hereafter.

But today I do not find that there
is any particular urgency to take up
this Bill first. Is Shri Pataskar here
so that we may know the urgency
for taking up this Bill first?

The Minister of Law and Minority
Affairs (Shri Biswas): If you will
permit me, Sir, I shall move the
motion for,consideration on behalf of
Shri Pataskar.

Shri K. K. Basu (Diamond Har-
bour): He wants to know the urgency
for taking it up.
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Mr. Speaker: So no arguments stat-
ing the urgency have been placed
before the House. Therefore, why not
we take up the Terminal Tax on
Railway Passengers Bill? We shall
now take up further consideration of
the following motion moved by Shri
Alagesan on 16th November, 1956,
namely:

“That the Bill to provide for
the levy of a terminal tax on pas-
sengers carried by railway from
or to certain places of pilgrimage
or where fairs, melas or exhibi-
tions are held, be taken into consi-
deration.”

The hon. Mirnister may reply.

The Deputy Minister of Railways
and Transport (Shri Alagesan): Sir,
the other day there was a request on
behalf of the House that some more
information relating to this Bill
should be supplied to the House. The
information that was sought related

Mr. Speaker: I do not mean that I
have closed the debate. I looked to
this side and nobody stood up. There-
fore, I called upon the Minister to
reply. :

Shrl Ramachandra Reddi (Nellore):
The hon. Minister has circulated a
note the other day. A number of
amendments have also been given
notice of. Therefore, opportunity
must be given to Members who have
given notice of amendments to speak
on them. So far today nobody has
been called.

Mr. Speaker: I will allow them on,
clauses.

Shri M. K. Moltra (Calcutta-North-
West): The consideration stage has
not yet passed.

Mr. Speaker: Hon. Members who
wanted to speak should have risen in
their seats. I looked to this side and
nobody stood up. The hon. Minister
has to reply and therefore I request-
ed him to reply. What is the actual
position?

Shri Ramachandra Reddi: We were
eagerly expecting the hon. Minister
to say something more regarding the
memorandum which he has supplied
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to the Members. It is not that the
hon. Members are unwilling to speak
on the subject.

Mr. Speaker: The hon. Minister
has taken 19 minutes only. Did he
close his speech the other day? 1
think he completed his preliminary
remarks the other day.

Shri Alagesan: I completed my
remarks and also two other hon. Mem-
bers participated in the debate there-
after. It was they who wanted to
have certain further information to
be circulated to the House and it was
done.

Mr. Speaker: When I requested the
hon. Minister to reply, why did the
hon. Members not stand up? Any-
way, 1 will allow sufficient time to
them during the -clause-by-clause
stage and they may speak on what-
ever amendment they have given
notice of. I have no objection. I shall
call upon those hon. Members who
have not spoken so far.

Shri Raghavachari (Penukonda):
The point is that last time, the hon.
Members wanted some information to
enable them to make their observa-
tions during the general consideration
of the Bill, and the Minister has sup-
plied certain facts now.

Mr. Speaker: Then, why did not
any hon. Member get up here?

Shri Raghavachari: There was
some confusion. You were speaking
about Shri Pataskar’s Bill. )

Shri K. K. Basu: Let the request
be withdrawn.

Shri M. K. Moitra: We were anxious
to know what the position was with
regard to Shri Pataskar’s Bill.

Mr. Speaker: That will be taken
up after Shri Alagesan’s Bill. I
would request the hon. Minister to
reply later on. Now, are there any
hon. Members wishing to participate?
I mean of course those who have not
/38t spoken on this subject.

e Same Hon, Members rose.

Mr. Speaker: Well, I call upon Shri
Ramachandra Reddi.
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Shri Ramachandra Reddi: Sir,
while I welcome this Bill for the levy
of a terminal tax with a view to help
the municipalities and local boards by
way of augmenting their resources to
improve the sanitsry and other
arrangements in their respective loca-
lities during festival times, I have
got a few suggestions and also a few
amendments given notice of. I would
like to dwell upon them very briefly.

The note that has been circulated
tells us that the cost of collection has
been worked out to be 2:7 per cent.
of the amount collected. They now
want to limit the commission reco-
verable to the extent of three
per cent. I feel that it is a very
high percentage and to recover
that much amount is not called
for at all. That is why I have
said in my amendment No. 1 that the
collection charges might be limited to
one per cent of the total collections.
After all, the railway is not going to
incur any special expenditure for col-
lection. In all these cases, the addi-
tional charge is printed on the
ticket itself, and no additional
charge will be incurred by them
for additional printing on this be-
half. I therefore suggest that the
percentage should not exceed one per
cent. It is needless to say that the
railways will not be in anyway
adversely affected by reducing the
percentage to one per cent.

I may also add that these are ocea-
sions which give special advantage to
the railway revenues also. The rail-
way revenues are automatically
enhanced when melas and festivals
are held in certain places and the
railways must be thankful to the
localities for having organised these
festivals, because they will add to the
revenues of the railways. I therefore
see no reason why a percentage
beyond one per cent. should be allow-
ed as collection charges.

Then, in my amendment No. 3, I
have suggested that pass and season
ticket-holders also must be exempted.
Of course, the Government amend-
ment says that free pass-holders
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would be exempted. I would also
add that the season ticket-holders
also should come under this category,
because, every season ticket-holder
purchases a ticket for three months or
so, and if they are going to be asses-
sed afresh for this purpose, every
time they get into the train to go to
those particular places, they will have
to purchase a new or additional ticket
to enable them to travel to those
places. So, I suggest that my amend-
ment No. 3 might be accepted by the
Government.

Taking the schedule into considera-
tion, I suggest a slight alteration. I
suggest that there should be a differ-
ence between air-conditioned and
first-class rates, and therefore, I have
given notice of an amendment that
first-class should be separated and a
different rate should be levied for it.
I am afraid that the Government have
been under the impression that the
first-class rates that prevailed some-
time back are the same now. As a
matter of fact, sometime back, the
difference between the first-class rates
and air-conditioned rates was negli-
gible. Now, the air-conditioned rates
have been more than double. That of
I class. So, commensurate with the
reduction in the charges for first-class,
which have come into force since
some months past, I should think a
separate class must be created here
since second-class also exists today.
As such, I suggest that for first-class
the rate should be one rupee in
respect of a single ticket and Rs. 2 in
respect of a return ticket. This is in
modification of the suggestion made
by the Government which brackets
both air-conditioned and first-class.
The first-class of today is not the
same as the first-class of some years
back and the charges also have come
down considerably.

Then, to differentiate between first-
class and second-class, I have suggest
ed a rate which comes to twelve annas
in respect of a single ticket and
Rs. 1-8-0, in respect of a return ticket,
in the case of the second-class. So,
there is need to reconsider the sche-
dule and amend it in the way 1
have suggested.
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In this connection, I would also sug-
gest that there must be a co-ordina-
tion between the State Government
and the Central Government in uti-
lising all the funds that are handed
over to the local bodies, I am not
quite sure that the State Govern-
ments are having an effective con-
trol over the expenditure of these
amounts. It is stated in the note that
the railways pass on these amounts
directly to the local bodies concerned
and in certain cases inform the State
Governments. I should think that
there must be a proper scrutiny of
the expenditure of these amounts and
the State Governments also must be,
held responsible for the proper check
up and auditing. As a matter of fact,
audit is not the only source of investi-
gation and correction. As such, it is
very necessary that the Railway
Department, when it passes on its
collections to local board, must have
some consultation with the State Gov-
ernments and the State Governments
must have some control over the
expenditure by these local boards.
These suggestions are all simple enough
and they might be accepted by the
Government. If they deem it neces-
sary, they might by an amendment
bring in the State Government also to
have a proper check on the adminis-
tration of the funds handed over to
the local boards.

Shri Raghavachari: I generally
support the arguments of the previous
speaker in support of some modifica-
tions. I particularly want to stress
one thing and that is the schedule of
rates proposed is far in excess of the
requirements and the conditions in the
country. No doubt I may be answer-
ed by Government that it is the maxi-
mum and we are not always going to
levy the maximum. But unfortu-
nately the situation will develop like
this. When the Central Government
under the legislation has the right to
levy a particular rate, the States will
go on agitating and pressing for the
higher rates to be enforced and the
poor travellers will have no option
but to pay the whole thing. From the
information that is supplied to us I
find that except in the case of Kumbh

616
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Mela where it was Rs. 1-8-0 the high-
est rate, in the other cases it works
out to about 12 annas per higher class
or much lower. Therefore I urge that
there is no need to have this rate of
schedule and that it must be brought
down by 50 per cent. Otherwise,
when a general power is given to the
Central Government by notification to
announce that this tax will be levied
in respect of almost all conceivable
stations, anything may happen. They
have only to issue a notification.
Therefore, it is very necessary that in
the Schedule the maximum must be
within the conceivable capacity of the
‘passengers.

Then, my hon. friend Mr. Reddi was
saying that there must be some scru-
tiny over funds by audit and all that.
Even now the local boards levy these
taxes and they are collected under
this head or that head and the expen-
diture is all audited. But we know
what audit the officers of the locality
do. Some tenders are called, some
vouchers and papers are looked into
and all are ticked. That is how the
audit is going on now.

Then, there must be some particular
items for which this sum must be
expended. The details will have to
be worked out and they will have to
be incorporated in the orders rather
than in the Act itself.

The Constitution requires Parlia-
ment by law to legislate about termi-
nal tax and the terminal tax should
be not only for the journey by rail
but by sea and air also. My point
is that they might as well have taken
the power to tax for air and sea
journey also though they need not
exercise that power right now. They
,could have done this here itself rather
than having another piece of legisla-
tion at a later date.

Then there is one doubt that occurs
in my mind about the free zone. They
have provided some free zones with-
in particular distances and have stat-
ed that persons travelling within a
notified area will be exempt. Though
they ‘have fixed the limit as 40 miles,
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they have further restricted it by
saying that it can be reduced by the
Central Government. The free zone
must be something which is definitely
known rather than allowed to be
altered and if this is allowed the 40
miles may be reduced to four miles.
The free zone must be a fairly con-
venient and” conceivable zone. But
you are taking powers to reduce it
further. That means, you might
make it two miles. So you are prac-
tically nullifying it.

Then, you have provided that with-
in a free zone there will be no tax.
Suppose, a long distance passenger
purchases a ticket up to the stations
in the free zone. Then he will get a
ticket from the free zone to evade
the tax. The only thing is he will
have to make arrangements this way
for purchase of another ticket. There-
fore, there is a possibility of leakage
of the tax that you have provided. I
examined the Act and I found that
there is no provision against this kind
of thing. It may go on; it is possible.

Shri N. R. Muniswamy (Wandi-
wash): I am going to make only a
very few suggestions. So far as the
free zone is concerned, there is bound
to be certain losses as the previous
speaker has been telling us. If any
person has to pass through a locality
where terminal tax is collected, he
will first get a ticket to the free zone
and from there he will proceed to his
destination. Now when you have a
free zone, persons coming from and
going to that place will be exempt
from the terminal tax. So, if you have
this free zone, it will be made use of
for change over though it may in-
volve certain delay and inconvenience
them. As my hon. friend was saying,
we will have to avoid all free zones.
Otherwise, you will have to levy one
anna or 1} annas from those passeng-
ers. This will be an additional income
to the local boards and the State Gov-
ernments. So you have altogether to
eliminate this free zone from the
Act.

Then, clause 4 indicates that the
free zone will be for a distance of 40
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miles. But the people who go to that
particular centre will be seasonal. I
do not think that throughout the year
pilgrims will go to that place for
they cannot afford it. They go only
during certain periods. So, if we eli-
minate it we will be getting a large
amount of money and that will pe
adding to the financial capacity of
the local boards as well as the State
Government. Therefore, free zones
have to be eliminated altogether from
this Act.

Then I come to the schedule of rates.
I find from the Memorandum that has
been circulated that it is nowhere
more than 12 annas in the case of first
class passengers. Now we have elimi-
nated the first class and have replaced
in its place the original second class.
Therefore, the difference in fare
between the present first class and
the air-conditioned class is doubie.
When there is so much difference in
fares between the air-conditioned and
the first class, we should not have
such discriminatory treatment so far
as the terminal tax is concerned. So
far as the first class is concerned, the
change is only in nomenclature. In
those days when the original first
class was in vogue, there was only a
surcharge of } anna per mile for air-
conditioned. Now the first class is the
original second class. So we have to
make certain changes as regards the
levy of this tax. So far as the 2:7
per cent. of collection charges from
out of the total profits of the terminal
taxes, I am opposed in the sense that
no additional staff is involved in
collecting those additional taxes. The
same staff may have to maintain one
extra column about the additional
terminal tax. It may be that later on
action may have to be taken in sending
the money to the respective State or
Union Government. As it is not going
to involve any additional staff, this
deduction of the collection charges
does not seem to be fair. I may say
that the Government of India are dis-
charging their duty towards the
people of India and this may come as
a contribution from the Railway
Ministry and this will add to the
financial capacity of the local boards
and State Governments.

21 NOVEMBER 1956

on Railway 620
Passengers Bill

My hon. friend has suggested that
both the seasonal parties and pilgrims
go and it is an additional income for
the Railways also. There is an addi-
tional income for the Railway
exchequer and this they can certainly
part with willingly so far as this part
of the revenue is concerned. Therefore,
I am commending my amendment
No. 5. This amendment is in conson-
ance with my idea of omitting clause
4 of the present Bill. It will also be
in consonance with the socialistic
pattern of society, which we are trying
to bring about and every person who
comes to the melas, fares etc. will
pay only one anna—I am only insist~
ing that the maximum rate of
terminal tax should be one anna on
every third class passenger irrespec-
tive of the distance he has to travel
for attending places of pilgrimage,
melas and fairs. With these observa-
tions, I commend my amendment.

Shri M. K. Moitra: Mr. Speaker,
Sir, on principle, I am opposed to the
imposition of any indirect cess or tax
on the people. In this matter, I am
encouraged by the statement that the
Railway Ministry placed before the
Taxation Inquiry Committee, which
runs as follows:—

“The taxes when levied have
the same ultimate effect as an
enhancement of the fares and
freights. The question, therefore,
arises, should the Railways not
maximise their income by increas-
ing the fares and freights to the
extent traffic can bear the taxes?
In other words, if there is scope
for taxation, there is scope for in-
crease in fares and freights.”

This is the statement that the Rail-
way Ministry made before the
Taxation Inquiry Committee and
the Minister can find it on page 198
of the report.

Therefore, whenever these sorts of
levies and indirect taxes are sought to
be raised, it appears to be the thin
end of the wedge. Already the people
have been overburdened with the
high rate of freights and on that
principle, I am opposed to the levy of
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any taxes on the existing rate of
freight on_the railway passengers. It
is said that people go on pilgrimage,
attend melas, fairs and exhibitions.
Considering the rate of literacy in our
country, these melas and exhibitions
have got some educative value and
the people should be encouraged to
visit them in order to increase their
store of knowledge. When you impose
a terminal tax for visiting those edu-
cative exhibitions or melas on people,
you indirectly impose a tax on the
spread of knowledge. The preceding
speakers have objected to the rate of
levies collected. I will voice my
support to that objection.

I may point out that in comparison
with the first class and second class
taxes, the taxes imposed on third
class passengers are really heavy. You
have imposed Re. 1-8-0 on the first
class passengers and Re. 0-8-0 on the
third class passengers. What is the
income of the common people? What
is his per capita income? Is this rate
commensurate with the per capita
income of the common people? There-
fore I would suggest that the rate
of terminal tax levied on the first
class passengers may rermain as it is
in the Bill but the third class levy
should be reduced to one anna. Let
it be a token tax. Already it will be
tax on the spread of knowledge.
Therefore I say: let it be a tokem
tax if it is to be imposed on the
common people.

Now I wish to point out one lacuna
to the Minister incharge of the Bill.
If you look to clause 8, you will find
that that children not over three
years of age have been exempted. But
for children over three years of age
and under 12 years of age, there is no
provision in the Bill to charge half the
tax. If you look into the note, that has
been circulated, you will find that
those purchasing half tickets have
been levied those charges. In this Bill
also this provision had been made.
I hope the Minister in charge will
remove this lacuna and T still hope
that if he can, the Minister in charge
would stand by the opinion his
Ministry expressed before the Taxa-
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tion Inquiry Committee and withdraw
this Bill.

Shri Veeraswamy (Mayuram-Re-
served-Sch. Castes): Sir, I strongly
oppose the rate of tax to be levied
from the third class passengers. For
the passengers who are going to places
of worship, that is, to places where
festivals and melas are being conduct-
ed, the rate of terminal tax is Re.
0-8-0 for a single ticket and one rupee
for a return ticket. This is for a radius
of 40 miles and above; this rate is very
high for poor people who go to festi-
vals, melas and other places where
exhibitions are being held, and, there-
fore, I suggest to the Government
that this rate may be reduced to a
minimum of 1 anna as stated by my
hon. friend, Shri N. R. Muniswamy in
his speech. This radius of 40 miles
may be reduced to a radius of 25
miles, for if the people are very
particular about going to places to
worship gods and goddesses, let them
pay at least one anna as terminal tax
and from 26 to 75 miles, the rate of
tax to be levied may be 2 annas, and
from 75 miles to 100 miles 4 annas and
above 100 miles, the rate of terminal
tax may be 8 annas for the third class
passengers, because I feel that those
who can afford to pay for long dis-
tances can surely pay 8 annas. That
will be the maximum rate of the
terminal tax to be levied. The mini-
mum rate will be one anna. The radius
may be reduced to 25 miles so that,
as Skri N. R. Muniswamy suggested,

‘we will be getting a large amount of

money from the people who go to
places where festivals, exhibitions and
melas are being conducted.

1 very strongly oppose this rate of
8 annas to be levied from third class
passengers. Therefore, I hope and
trust that the Railway Ministry will
reduce the rate to be levied from
third class passengers to the minimum
of one anna. That is all I have to say.
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Shri Raghubir Sahai (Etah Distt.—
North-East cum Budaun Distt.—
East): Mr. Speaker, I thought this was
an entirely non-controversial Bill and
nobody in this House would oppose its
provisions on principle. But as my
hon. friend Shri Bhakt Darshan said,
we were surprised when we found
that an hon. Member from Calcutta
opposed it on principle. He quoted
some remarks from the report of the
Taxation Enquiry Commission. For
his benefit, I would invite his attention
to Volume III, page 407 of the report
wherein it has been stated: ~that
primarily this tax is raised for the
benefit of municipalities, which have
to provide amenities to the pilgrims
who visit the place. So, it is not the
railways who are anxious to impose
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those taxes, but it is the municipali-
ties who primarily make a move for
the imposition of these taxes.

From the memorandum that has
been supplied to us by the Railway
Ministry, we find on page 2 that in
West Bengal, in Howrah, Ballygunge,
Kali Ghat etc.,, they are levying such
taxes primarily for the Calcutta
Improvement Trust. If my hon. friend
is so anxious to oppose it on principle,
I think he should persuade the Cal-
cutta Improvement Trust to write to
the Railway Ministry that this tax
should be eliminated. Rs. 7,18,000 are
being collected . by means of these
taxes for the benefit of Calcutta
Improvement Trust.

Shri M. K. Moitra: On a point of
explanation. The hon. Member has
misunderstood the point. I simply
raised the question whether the
common man has got the capacity to
pay more tax. This point has been
referred to in the Railway Ministry’s
note also, because it says that when-
ever there is any proposal to impose
terminal taxes, it means that the
capacity of the common man to pay
taxes has_increased. That is what I
referred to. Now also I support the
feeling that the common man’s
capacity to pay more taxes has been
exhausted.

Shri Raghubir Sahai: It is the
municipalities who primarily make a
move to impose these taxes.

Coming to the next point, I am of
opinion that these pilgrim and termi-
nal taxes are not new taxes. We
are used to those taxes. As has
been pointed out, these taxes are
being raised for the benefit of these
places where so many pilgrims go.
Everybody knows that India is a
country of religious-minded people
and lakhs of people are in the
habit of visiting  sacred places,
temples, Ganges Ghats just to have a
dip in it. No propaganda can prevent
then from visiting those places. In my
own view, the Railway administra-
tion also is put to a lot of strain by
transporting the additional number
of passengers to these places. In most
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of these cases, the Railway adminis-
tration makes elaborate and satisfac-
tory arrangements. Sometimes, I am of
opinion that they over-do the propa-
ganda and advertisements and invite
more pilgrims than the actual
capacity of those places which they
visit. For instance, in the case of the
last Kumbh Mela, there was so much
of propaganda on the part of the Rail-
ways that a very large numbér ot
people flocked to Allahabad with the
result that . there was a gruesome
tragedy of 500 people being killed in
a stampede.

Shri Alagesan: 1 think this charge
should not be laid at the door of the
Railways.

An Hon. Member: That is not the
direct result of propaganda.

Shri Raghubir Sahai: I feel that
that amount of care is not taken by
the Railway administration in respect
of the pilgirms that visit minor places
of pilgrimage. There are so many
places by the side of the Ganges: in
U.P. for instance, Raj Ghat, Gurmuk-
teswar, Kachla and Soron. In those
places enough care is not taken by
the Railway administration to carry
the passengers to those places con-
veniently. Only normal trains run
and no additional arrangement is
made. From memorandum that has
been supplied, I find that there is one
place called Soron on the North
Eastern Railway where this tax has
been charged. It has been rightly
done; it should be charged. Those
persons who visit these places should
pay and they should not make any
complaint. Mostly people from
Rajasthan visit Soron, a place so near
my constituency of Budaun. There is
Kachla on the banks of the Ganges
on the other side. We find on the
Poornamasi and Amavasya days and
during the lunar and solar eclipse,
there is a huge rush of people to these
places. Normally we find that no
special arrangement is made by the
Railways for carrying these passeng-
ers. By raising these taxes is not the
income of the Railways increased? It
is. Therefore, it is obligatory on the
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part of the Railways to make addi-
tional arrangements for the trans-
port of these people. Either special
trains may be run to these
places or additional coaches may
be put on to the wusual trains.
What happens is, the ordinary
passengers are put to a lot of trouble.
Irrespective of the fact whether these
pilgrims hold III class or II class
tickets or tickets of any class, they
rush into every compartment ana
ordinary long distance passengers are
put to a lot of unnecessary trouble.
These pilgrims sometimes go to the
roof of the coaches. They travel on
foot boards. All these things should
be taken care of by the Railway
administration. They should not feel
satisfied by raising this terminal tax
or pilgrim tax harmless as it is and
useful as it is going to be. They have
got an additional responsibility to
discharge themselves. I hope that this
question wiil also be borne in mind.

It is very good of the Deputy
Minister to have brought forward an
amendment that free pass holders
will be exempted from this tax. In
addition to that, I would submit that
children above the age of 3 and below
12, should be charged half the rate
so far as this pilgrim tax is concern-
ed. With these remarks, I support
this Bill.
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Pandit Thakur Das Bhargava rose—
Mr. Speaker: The train is
lengthening? It started with only
one or two Members.
Shri Raghavachari:
gather.

Passengers
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Shri Alagesan: 1 understand Hindi
a little, but if the hon. Member can
speak in English I can understand
him fully—if he so pleases.

Pandit Thakur Das Bhargava: Sir,
I was submitting that this Bill is not,
in effect, a railway Bill in the sense
that the Railways do not stand to
gain by this Bill. So far as the Rail-
ways are concerned this is a pro-
bono publico act, and I think the
Railways have done well in bringing
forward this Bill so as to stabilise the
law on the point and at the same
time to let the people know how far
they are prepared to go to help the
municipalities to do their work.

At the same time it has got another
aspect. Pilgrimage so far as our
country is concerned ig an institution
in itself. Our forefathers in their
wisdom assigned four dhams; one in
the north Badrinath; the other in
the South Rameswaram; the third in
the West Dwaraka and the fourth in
the East puri. These dhams were
chosen by our ancestors so that all
parts of the country may have pil-
grim centres and at the same time
the people may become acquainted
with the geography of the country,
and also come into contact with the
people of those parts. So, pilgrim-
age is one of the very great institu-
tions; in present day times it may
not be considered so necssary, but in
olden days it was most necessary.

. The Railways and the Govern-
mient, 1 know are very anxious to en-
‘tourage, if not pilgrimage, at least
familiarity of the Southern people
with the Northern areas, and so far
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as the people of the North are con-
cerned, they want they should go
South so as to get acquainted with
the Southern part of our country.
Now I find that thousands of people
go to foreign countries and a very
large sum of money is spent on their
tours. This is very good. I want
my countrymen to go out and know
how people in other parts of the
world are living and when they come
back they will give India the benefits
of the experience of their tours
there.

But at the same time I am anxious
that the Government and the Rail-
ways should encourage tours within
the country and like Russia and some
other countries subsidise travel so
far as the nationals of this country
are concerned. But here in this Bill
I find that instead of subsidising or
helping people, they want to tax
people. I have no quarrel with the
Railways. They are not in fact tax-
ing; these taxes are being collected
on behalf of the municipalities. We
have to remember that these melas or
pilgrimages though they are in the
interest of the country, mean great
expenditure so far as provision of
amenities and conveniences for the
passengers is concerned. It is but
meet that on such occasiong the muni-
cipalities and the Railways should be
compensated to a certain extent for
the expenses they incur for making
arrangements for the melas.

1 find from the note which has been
circulated by the hon. Minister for
our information that 27 per cent. is
the cost of collection and it is suggest-
ed that Railways should get 3 per cent.
of the collection. To my mind, this is
not the right way of looking at things.
I do not grudge the payment of this
3 per cent. to the Railways. 1 am,
however, anxious that this question
should be viewed from one angle and
one angle only, that is, the convenience
of those who travel.

One point I cannot fail to note in
this Bill. Even those who do not go
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to melas who are not out on pilgrim-
ages will be taxed. In whose interest,
and why should they be taxed? They
are interested in melas; they do not
go out for pilgrimages. There can be
no means by which you can say whe-
ther a particular passenger is a pil-
grim or not. I would never agree to
taxing persons who are not interested
in melas. But I do not find any way by
which you can find out whether a
particular person is a melavala or is
not a melavala. “Mela” is defined in
this Bill as “a public gathering on the
occasion of any religious festival”, so
that only those persons who are religi-
ous minded should be taxed; the other
should not be taxed. But I do not see
how we can differentiate; therefore,
we have to put up with this.

As I was submitting the whole ques-
tion should be looked at from only one
angle. The Railways, the munici-
palities the entire Government should
see that the people from whom these
taxes are realised are afforded some
convenience. I have very often seen
railway wagons stuffed with people
going to the melas. The problem of
overcrowding is not so much severe
now as it was before. I admit there
hag been some improvement, but Gov-
ernnient should provide adequate
number of bogies for the convenience
of passengers. I do not even mind
the taxes being increased, but I am
very anxious to see that people pro-
ceeding to these pilgrimages should be
provided with adequate facilities.
As far as the Railways are concerned,
I would rather like that the share of
the Railways is increased, because
they are to run extra trains. Instead of
the present 3 per cent. they may be
earmarked 5 per cent, but they
should at the same time see that
they provide more convenience for
the passengers. Apart from that so
far as the municipalities are concern-
ed, I do not know whether what they
realise is spent on providing amenities
for the passengers, or they make a
profit out of it. If that is so, I am
anxious that the ordinary expenses of
municipalities should not be charged
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upon these revenues. These revenues
have been realised by the railways.
We should insist that the municipali-
ties should spend only for the pur-
.poses of the pilgrims, for providing
them with amenities in these melas. I
do not know how this can be secured.

In the information given by the hon.
Deputy Minister, he says that they
have got nothing to do with the future
disposal of this amount. So far as
the railways are concerned, they are
quite right, but at the same time I
want Government to see that no more
taxes are taken from the pilgrims
than is absolutely necessary or is re-
quired for providing amenities to
them. If the ordinary expenses of
the municipality are met by this way,
it will not be honest to do so. Even
it the Railway Ministry cannot ensure
this, Government should see that only
so much is recovered as is necessary.

Like the Member who preceded me,
I do not understand the principle be-
hind two or three clauses in the BilL
For instance, I fail to realise the differ-
ence between-a pilgrim who comes
trom 150 miles and one who comes
from 30 miles. Heg comes for a reli-
gious festival and he ought to pay as
much as any other who comes from
a shorter or longer distance. If any-
thing, I would rather like that persons
who come from a longer distance
should be entitled to be treated
more leniently than the one who
comes from a shorter distance.
There is absolutely no reason why we
should discriminate between those
who come from longer and shorter
distances. To my mind, this is not
a right way of thinking. Supposing
you charge Rs, 1-8-0 for a person
who comes from Calcutta to Hardwar,
where is the justification for not
charging the same amount from a
person coming from Banaras or
Sahranpur. I think this principle is
not correct that distance should be
regarded as the determining factor
for fixing higher or lower charges.

In the note we find that previously
the rule was that ordinarily passengers
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coming from within 30 miles were
not charged this tax, others were
charged. This concession has now
been extended up to 40 miles. I fail
to see why even passengers who come
from a distance of 30 miles should not
be charged the same amount as those
who come from longer distances. 1
can understand if with a view to dis-
courage the use of railways these
persons from nearabout places are
charged this tax, but I do not think
even this is likely to happen in case
of persons coming from 30 or 40
miles. If they come from ‘within ten
miles, then they may not use the rail-
way if you charge so much, but there
is no difference between persons
coming from 40 and 100 miles. So far
as this provision is concerned, I would
like that this may not be accepted as
the right policy. Similarly, in regard
to distance of 40 miles in my humble
opinion is too much. It may be re-
duced to such a figure that the charg-
ing of this amount does not discourage
railway traffic. Apart from that I do
not see why this rate should be
observed.

In clause 8 it is caid that if any
terminal tax under this Act is charg-
ed, then no other terminal tax will be
charged. So far as the railways are
concerned, they have enacted this rule,
but so far as Government is concern-
ed, there is no difference between a
railway passenger and a non-
railway passenger, as long as he is a
passenger. What happens if you go
to Hardwar? First of all, the railway
charges terminal tax. Then if you
proceed to Rishikesh by car which is
also connected by railway, you have
to pay another tax which is charged
from passengers who use motors and
those::who are pedestrians. In the
same; way, when you go to Hardwar,
you are charged by the municipal
committee there car tax or passenger-
tax from users of land routes. For
those passengers who use taxis and
cars, there are other taxes to be paid.
.My submission is that the principle of
clause 8 is quite clear that only one
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tax will be charged. You may charge
anything, but then further ground
taxation, railway taxation and ferry
taxation should not be there. The
Government is one, the passengers are
the same. Why charge three or four
taxes, why put them to trouble?

So far as incidence is concerned, I
have only to submit one word. 1In
regard to these big melas eight annas
per third class passenger may be re-
garded as rather excessive. 1 think
the charge should be reduced to four
annas, in view of the fact that the
Government themselves are anxious
to encourage this kind of travel. If
they want to discourage religious
festivals, I can understand it and let
them charge more, but that is not so.
Therefore, there is no reason why
every third class passenger, irrespec-
tive of the money he can afford to
spend, should be charged eight
annas. The maximum charge should
be four annas, or you may charge pro-
gressively four annas, eight annag and
twelve annas, but not eight annas, one
rupee and Re. 1-8-0. I should think
that this rate of four annas is quite
sufficient for the purpose of the muni-
cipalities etc, who should not be
allowed to make profit out of this.
If they want to charge, the general
revenues are there, let them come
forward in a straight way. Let them
not come in an indirect way and
charge people for their ordinary ex-
penses.

Subject to these remarks, I think
this is a Bill which should command
the support of everybody.

Shri Barman (North Bengal—Re-
served—Sch. Castes): I shall be very
brief and support one point which has
been made by the previous speaker;:

I am quite in agreement with the
provisions of the Bill that some kind
of tax should be levied on._passengers
who congregate at a certaln place so
that the municipality or other body
in charge of making arrangements to
veceive those pilgrims may have the
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necessary finance to make the neces-
sary arrangement. This is only to
remove the disadvantage of passing
ordinances from time to time. The
pilgrims have been paying these taxes
since 1937, not because of this legisla-
tion. They have no objection and
there is no reasonable ground for
making any objecrtion to such a tax.

We know that formerly when there
were big fairs sanitary arrangements
were practically nil, and due to all
kinds of diseases and other disadvan-
tages, many people used to die. It is
in order to help the local organisers
to make sanitary and other arrange-
ments that this tax is levied and paid
to them. So, in principle no one can
be opposed to the levy of this tax.

One point has been raised that the
common man should not be taxed.
Certainly that is a very sound princi-
ple, but if the common man be ex-
onerated from this tax, I do not know
how the railway or any other body
can levy any tax on the uncommon
man. So, that proposition should go
entirely. But, when it is necessary
to finance the body making that
arrangement, we have to levy a tax
from the common man also. After
all, when a common man comes for a
distance, he incurs many other ex-
penses. As the Bill goes, a man who
comes from a distance of less than 40
miles is not taxed. He pays a large
amount for his train fare as well as
other incidental charges. Therefore,
it is not arguable at all that the com-
mon man should be exempted.

I agree with Pandit Thakur Das
Bhargava on one point and that is
this. After all, the expenses of the
arrangements that are made for all the
pilgrims congregating at a certain
place should necessarily be borne by
all the pilgrims whether they come
from a distance of 100 miles or 200
miles or 500 miles or less. Rather,
those who come from a greater dis-
tance have to incur more expenses
than those who come from nearer dis-
tances. It seems to me quite un-
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supportable that when a passenger
travels from a greater distance he
should be taxed more. He hag al-
ready been taxed by the railway by
having to pay more by railway fare
than the pilgrim who comes from a
nearer distance. He has to incur
other incidental exp also b

of the longer journey. In addition to
that, why should that man be made to
pay more than a pilgrim who comes
from a nearer distance in order to
defray the expenses which are com-
mon for both? I think that the tax
incidence should be altered accord-
ing the necessity and exigency of the
requirements of the municipality or
other body that will make the
arrangements. But, there should be
uniform rates of tax on all who will
congregate there on that occasion. I
do not know what is the reason that
the Railway Ministry has in mind in
charging more from a passenger who
comes from a longer distance.

Shri Alagesan: Sir, I am grateful to
this House for this very full discus-
sion on this measure. When this was
taken up on the previous day, some
hon. Members of this House wanted
to be supplied with information re-
garding this subject. They wanted
to know the manner of collection of
this tax, the amounts collected, the
cost of collection, how it is spent and
so on. As per the wishes expressed
on the floor of this House and as per
the directions of the hon. Chairman
who presided over the House on that
occasion, a full memorandum has been
circulated to all hon. Members. And,
I find from the course of the discus-
sion here, that the information that
has been given to them has been very
useful. Perhaps, in the absence of
this information, the debate on this
Bill would not have been as full as
it was today,, So, I am glad I was
able to get iﬁns opportunity of sup-
plying more information on this Bill
which resulted in a fuller debate.

I should thank my hon. friends
Pandit Thakur Das Bhargava and Shri
Raghubir Sahai for having put this
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Bill in its proper perspective. Many
hon. Members were proceeding on the
basis that this was a taxation measure
by the Railway Ministry. In fact,
as was clearly explained by those two
hon. friends, this is a measure which
we undertook to pilot through this
House and put on the statute book on
behalf of the State Governments and
the various local bodies concerned.
We are acquainted with the sizes of
the congregations that assemble at
pilgrim centres on various occasions.
When such large numbers of people
assemble, naturally, all sorts of
arrangements have to be made for the
convenience of the pilgrims. It be-
comes a great strain on the slender
resources of the various municipalitieg
concerned to meet the expenses in pro-
viding the various amenities and con-
veniences to this large influx of
pilgrims. It was in realisation of this
fact that this tax was being collected
.in the past. Experience showed that
the ceilings originally contemplated
could not be sufficient for the purpose
and so demands were made by the
State Governments concerned that the
ceilings should be raised in order to
meet the liabilities that fall to their
share.

On previous occasions, we had to
promulgate Ordinances and also en-
act measures through this House to
provide for such increases. It is to
obviate those things that this measure
hag been brought before this House.

From the memorandum itself hon.
Members would have found from how
many places, where thig tax is not at
present levied, requests have come for
the imposition of this tax because the
municipalities concerned are finding
it too difficult to manage within their
resources. Purely, with a view to

help the municipalities this measure

has been brought before the House.
The Railway Ministry is not very
pleased to bring forward this measure
because it introduces a distinction
between those who travel by rail and
those who travel by road. I was ex-
pecting some hon. Member would
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touch upon that aspect. But, since no
hon. Member hag touched upon it, I
should myself like to say a few words
about it.

The Taxation Enquiry Commission
which recommended the continuance
of this tax have also said that in fair-
ness to the Railways a parallel tax
should be levied on those who travel
by other means of transport, mostly
by road so that the two kinds of
passengers are brought on a level.
Since this matter rests with the State
Governments, the Railway Board pro-
poses to address various State Gov-
ernments after this measure is passed
that they should think of imposing
a parallel tax on passengers who come
by road. That will remove the dis-
crimination which may be said to
exist at present. I think the State
Governments will take necessary ac-
tion in this matter.

LR GO
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Shri Alagesan: It is for the various
State Governments to consider, whe-
ther it should be on all passengers.
I know my hon. friend has especially
Badrinath in mind; no car can go
there at present. People have to
walk. ...

Shri T. S. A. Chettlar (Tiruppur):
In any case, it cannot be on passengers
who are walking to that place.

Shri Alagesan: The question of im-
posing any tax on pilgrims who go to
Badrinath will arise only when we are
able to make a road-to that place and
people are enabled to reach that place
by buses or cars.

The question of ceilings wag raised
by several hon, Members, They said
that the ceilings are too high. Several
hon. Members put forward this view.
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I have only to submit—Shri Raghava-
chari has already made this point him-
self—that this is only the maximum,
and the actual amount will be fixed
in consultation with the State Gov-
ernments concerned, The State Gov-
ernments are expected to take into
account the needs of the municipalities
which have to make these arrange-
ments, and it is to be hoped that they
will not demand any higher ceiling
than what is actually necessary.
Pandit Thakurdasji was saying that
this amount should not in any case be
utilised by the municipalities for their
ordinary work, that it should be utilis-
ed for the purpose intended, that is,
on the pilgrims that go to that place.
I have got some information that has
been, I think, circulated in the memo-
randum. Still I think I can draw the
attention of the House to this matter.
At the time of the recent Kumbh
Mela at Allahabad which took place
there in 1954, the present ceilings were
enforced. They said that this should
be the minimum that should be levi-
ed on the passengers. The total
amount collected under this head was
Rs. 14'12 lakhs. They also had cer-
tain other amounts collected from
other sources, but then the expendi-
ture on that occasion—we have got
this information from the U.P. Gov-
ernment—went up to Rs. 41 lakhs,
There was a gap of about Rs. 16 lakhs.
which had to be perhaps made up by
the State Government. The same is
the case with regard to the Ardh
Kumbh Mela at Hardwar this year.
I went through the memorandum and
found that the total amount realised
at the time of the recent Mahamakham
festival at Kumbakonam was only
Rs. 18,000 and odd. But, for the
number of pilgrims that assembled on
that occasion in that small town, the
cost of the arrangements should have
been much more, many times more
than what this amount represents.
There need be no fear in the minds of
hon. Members that the proceeds from
this tax will be utilised by the muni-
cipalities for their ordinary work.

Mention was made that it is not
enough that we hand over the collec-
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tiong to the State Government and the
Local Bodies and we sit quite there-
after, but we should also scrutinise
and should also be careful about the
way in which these amounts are spent.
It is but meet that Parliament is
anxious that whatever tax amounts
are realised by way of the measures
that are passed by this House should
be properly spent. But I should like
to remind hon. Members that there are
State Governments and that they have
got their own audit and other checks
and arrangements which should be
sufficient for this purpose. The
anxiety expressed by hon, Members
may be communicated to the various
State Governments so that if there
had been any slackness in the past—
it is purely a supposition—they can be
more careful in this regard in the
future.

As far as the ceilings are concerned,
as I said, actual experience indicated
that we should provide at least for
the maximum at this level. Even
when tax was collected at this maxi-
mum level on the two occasions,
namely, the Kumbh Mela at Allahabad
and the Ardh Kumbh Mela at
Hardwar, the proceeds were not
found to be sufficient for the purpose.

Shri Barman: They have got other
incomes. They realise taxes from the
shops and restaurants’ permits.

Shri Alagesan: That is a point. In
fact, I did mention that. I gaid that
the terminal tax realised at the time
of the Kumbh Mela was Rs. 14 lakhs
and odd, and the amount realised
from other sources was Rs. 4-71 lakhs,
which together came to Rs. 1883
lakhs, whereas the expenditure was
Rs. 41 lakhs. Even taking into ac-
count other sources of income, it was
found in actual practice to be insuffi-
cient. So it will be appreciated that
it is not possible to have any reduc-
tion in these ceilings. Supposing we
reduce these ceilings, what will
happen is that the State Governments
will come with the demand that the
ceilings should be raised, and then
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[Shri Alagesan]
an amendment to this Act will have
to be undertaken and all the proces-
ses will have to be gone through.
That will not be a wise thing to do.
So I would request the House to keep
the ceilings at the level proposed here.

A suggestion was made that there
should be difference between air-
conditioned and first class. rates. Shri
N. R. Muniswamy alsoc made that
demand though I find from his amend-
ment that he has not made that dis-
tinction there. Evidently, he took the
cue from Shri Reddi and found that
that was the correct thing to do. I
have no quarrel against that. I would
like to assure hon. Members that even
now this distinction can be introduc-
ed. It is only the ceiling for air-
conditioned and first class that is fix-
ed. We may fix different rates for
the two—one may be a little higher
and the other a little lower. So, that
is already taken care of.

The question of free zoneg was
raised.

Mr. Speaker: If they are put in the
same category, there may be difficulty
in interpretation and the rate also will
have to be common.

Shri Alagesan: I am advised that it
need not be.

In regard to the question of free
zones, there were contradictory opi-
nions advanced. Shri Raghavachari
advanced the plea that since we have
got the power to reduce the distance
from 40 miles, it may be reduced to
nullity and the free zones may really
be taken away. Other hon, members
said that there should be no free
zone and all should pay this terminal
tax. Shri Muniswamy said that since
it is only a seasonal tax, there should
be no objection to all the people pay-
ing it. In several cases it is mnot
seasonal; it may be imposed through-
out the year, for instance, in a place
like Rameswaram, there is terminal
tax levied throughout the year. There
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are demands made from various States
that pilgrims come to some places al-
most throughout the year. Banaras,
for instance, is a place where pilgrims
go, not once or twice a year, but
throughout the year. In such places
it becomes a burden on people living
nearby, who go to the place not for
any religious purpose or for the pur-
pose of pilgrimage but for their
ordinary avocations and to transact
ordinary business, to be made liable to
pay this tax. It is in that view that
this free zone has been fixed, and the
figure of 30 miles hag been raised to
40 miles, but when actually fixing the
free zone, there will be a little margin
for the State Governments and the
Railway Ministry to adjust to suit the
actual necessity. It has to be fixed
with reference to the stations on
various sides of the pilgrim centre and
so the limit had been fixed at 40. I
think there should be no quarrel
about this number.

A suggestion was made that the
long-distance passengers should not
be asked to pay more than the short-
distance passengers because the
amenities are availed of equally by
all whether coming from long dis-
tances or short distances. So, there
should not be any variation. I do not
have any strong grounds to refute
that point; it looks very plausible.
But, there is this argument that those
who come from far off places may
perhaps be persons who may be able
to pay a little more and so it may
not be a great hardship on them.
Barring this, I have no other grounds
justifying these variations.

It was urged that no collection
charges should be deducted. Shri
N. R. Muniswamy went to the extent
of saying that this should be the con-
tribution of the Central Government
for this purpose. I should like to re-
mind him that it is not as if the rail-
ways do not contribute or incur ex-
penditure on such occasions, ¥or
instance, the expenditure of the rail-
ways at the time of the Kumbh Mela
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was more than Rs. 70 lakhs, if I re-
member right. I do not have the
figures now with me to say whether
we were able to recoup all that we
spent on that occasion. But, in such
cases we do not exactly go by the re-
turn that comes to us; we go by the
yardstick that the railways have got
a duty to perform towards these large
numbers of people who congregate in
those places and that they should not
spare money or effort to provide the
utmost convenience to these pilgrims.
It is on this basis that arrangements
are made. I have inspected several
places and found that in all cases, the
arrangements were always a little
more than what the strict require-
ments were. That is to say, the Rail-
ways have ‘been quite liberal in pro-
viding the amenities to the pilgrims.
It is not as if we are not attending to
this aspect. All conveniences are pro-

vided in addition to what the local -

bodies may provide and thus, extra
expenditure is incurred.

The cost of collection is strictly
worked out. Nobody need be under
the impression that we will take more
than what is actually incurred by us.
I would draw attention to article
278(1) of the Constitution in thisres-
pect. I am just reading a part of that
article:

“....for the purposes of those
provisions the net proceeds of
any tax or duty, or any part of
any tax or duty, in or attribut-
able to any area shall be ascer-
tained and certified by the Comp-
troller and Auditor-General of
India, whose certificate shall be
final.”

Thus, this will be neither exactly
three per cent, or one per cent. It
may be one or two or three per cent.
I do not think that it will exceed
three per cent. in any case. So, we
need not be anxious that the railways
will take a little more than what it
actually costs them.

Shri Ramachandra Reddi: What are
the several items included in the cost
of collection?
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Shri Alagesan: It was also said that
the railways did not appoint additional
staff. It is done in the course of
their functions and duties and so no
extra cost is involved I am told
that it involves a lot of work in the
accounts offices and the cost of collec-
tion etc. is strictly related to the
actual additional work performed by
the railways. Even otherwise, three
or two per cent. is not a big slice
from the collections.

Shri Ramachandra Reddi: I would
ask for the items that come under the
cost of collection.

Shri Alagesan: There is the extra
work to be done. (Laughter). There
is no use my hon. 'friend laughing.

Shri Ramachandra Reddi: The hon.
Minister does not want to come to
actual facts; he is trying to evade.

Shri Alagesan: Some additional
work is undertaken by the railways
on behalf of the local bodies. That is
envisaged by the Constitution, which
speaks of the net proceeds. The n€t
proceeds are arrived at after deduct-
ing the cost of collection in every
case. This was anticipated and pro-
vided for.

Mr. Speaker: The tickets are com-
mon; the issuing clerk is common.
But the accounts branch will have to
divide the fare from the tax.

Shri Alagesan: Yes, Sir. There was
a reference to free pass holders and
some amendments were also given
that free pass holders should be ex-
empt from payment of these taxes.
It is not only the Members of Parlia-
ment that come under this category
but there are railway servants who
also travel on such passes, They
were exempt under the previous Act
and we are only continuing it. It is
not a new provision. It so happens
that the Members of Parliament are
also included in this category. It is a
small thing. It is not as if Members
of Parliament—whose number is very
limited—are often going to these
places of pilgrimage. They have got



649 Terminal Tax

[Shri Alagesan]
other work to do. It war also sug-
gested that a child below the age of
12 but above the age of 3 should be
charged half the rate, That is taken
care of under clause 5 of the Bill
wherein the railways themselves can
fix half the rates for a class of rail-
way passengers.

Some amendments have been given.
I have an amendment excluding the
pass holders and troops. I have added
‘troops travelling in reserved vehicles
at vehicle rate’. I think I have an-
swered all the points and I commend
my motion,

Mr. Speaker: The question is:

“That the Bill to provide for the
levy of a terminal tax on passeng-
ers carried by railway from or to
certain places of pilgrimage or
where fairs, melas or exhibitions
are held, be taken into considera-
tion.”

The motion was adopted.
Clauses 2 and 3

Mr. Speaker: There are no amend-
ments to clauses 2 and 3.

The question is:
“That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause 4.— Terminal tax not to be
levied within certain limits)

it vy o aeaE wERE, A
dew Fear o d 1 AR AERT A W
fawg & gumH ® ifgw . &, SfF
IR 70 AR § T g T §
fr ofex s @ sFaeifer g—
afcfeafoat §—fm & wreia A §
&7 @M FH I Af@ 9T @
faae &a wATAT AT 0 AT 4%
Y 7 Haw wew aw & G
o ?
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Shri Alagesan: I thought I had ex-
plained it fully. If I omit the
words that the hon. Member wants
me to omit, then it has to be 40 miles
in all cases. My submission to that
was that it may not be necessary to
exempt to that extent. The actual
requirements of individual pilgrim
centres may not demand that the free
zone should be so large. It may be
that people who go to that place of
pilgrimage normally for other busi-
ness may not be spread out to 40
miles, It may be that the place at-
tracts people only from a distance of
20 miles all round. In that case the
free zone will be fixed as 20 or 25
miles. To enable that and not to ex-
empt a larger number of people than
what would be strictly necessary, it is
necessary to have these words as a
safeguard. I hope my friend will not
press his amendment.

o www wiw o & g dwew
7x JE T v g o

Mr. Speaker: Then I shall put claus-
es 4, 5 and 6 together.

The question is:

“That clauses 4 to 6 stand part
of the Bill.”

The tion was adopted.

Clauses 4 to 6 were added to the Bill.
Clause 7.— (Mode of recovery of tax.)

Shri Ramachandra Reddi: Sir, I beg
to move:

Page 3, line 7T—

after “such portion” insert ‘“not
exceeding one per cent.”

The hon. Minister has not been con-
vincing enough. He has not even
given ug an assurance that he will
limit the collection charges to three
per cent. He was not able to tell us
what items are included in the collec-
tion charges and he simply took um-
brage under the Auditor’s calculations
or the Accountant’s calculations. I,
therefore, press my amendment.
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Shri Alagesan: I do not think I
ghould say anything. I am only sorry
that I could not convince the hon.
Member, Actually the cost has been
worked out in the past and it comes
to 2'7 per cent. So it will be difficult
for me to accept this amendment.

ot MW TR qA qEET qE&T
cR IR A @ @)
ot Twm W A 0F @ @ g
&N s farEn § 9§ § R
9d wAwd 4 @w P g fe
'Y AT qF @i qsA g ) A/
9 qiz § e e grea § Al
& wifed | arfaT T@ &R WY
TR wA 7w Ffors § ?

Shri Alagesan: Sir, it will be strictly
the actual cost of collection that is
worked out by the Railways and ac-
cepted by the Comptroller and Audi-
tor-General. It is only that which has
to be charged; it will be neither more
nor less. I can only assure the hon.
Member that it is not likely to exceed
three per cent., but I cannot bind my
hands like that.

Mr, Speaker: The local government
is there to take interest in the matter.
If the cost exceeds the local govern-
ment will take it up with the Central
Government.

Shri Alagesan: It will not be done
in a secret way; it will be certified by
the Auditor-General.

Shri Ramachandra Reddi: The local
government does not come into the
picture at all.

Mr. Speaker: It is the local govern-
ment that receives it. Municipalities
and other bodies are within the juris-
diction of the local government. I
believe the local government will have
a say in the matter, It won't be
handed over directly to the munici-
pality except through the local gov-
ernment. The local government
won’t keep quiet. Now I shall put
the amendment of Shri Ramachandra
Reddi to the vote of the House.
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The question is:

Page 3, line 7—

after “such portion” insert “not
exceeding one per cent”.

The motion was negatived.
Mr. Speaker: The question is:

“That clause 7 stand part of the
Bm"

The motion was adopted.

Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

Clause 9— (Exemptions)
Amendment made: Page 3—
(i) line 18, omit “and”;
(ii) line 19, add at the end:
“and troops travelling in re-
served vehicles at vehicle rate;
and”; and
(iii) after line 19, add:
“(d) free pass holders”.
—[Shri Alagesan]
Mr. Speaker: What are the other
amendments? If therz are any amend-

ments contrary to this they will be
barred. '

Shri Ramachandra Reddi: My
amendment has been covered by this.

Shri N. R. Muniswamy: Sir, I beg

to move:
Page 3—
after line 19, add:
“(d) card pass holders;

(e) holders of privilege ticket
orders (P.T.0.);

(f) season ticket holders; and
(g) coupon ticket holders.”
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Mr. Speaker: Part (d) has already
been covered. I will put rest of the
amendment to the vote of the House.

The question is:
Page 3—
after line 19, add:

“(e) holders of privilege ticket
orders (P.T.O.);

(f) season ticket holders; and
(g) coupon ticket holders.”
The motion was negatived.
Mr. Speaker: I take it that other
hon. Members are not moving their

amendments. I will put the clause,
as amended, to the vote of the House.

The question is:

“That clause 5, as amended,
stand part of the Bill”

The motion was adopted.

Clause 9, as amended, was added to

the Bill.

Mr. Speaker: Now we come to the
Schedule. Does any hon. Member
want to move his amendment?

Shri Ramachandra Reddi: In view
of the assurance given by the hon.

Minister, I am not moving my amend-
ment.

Mr. Speaker: The gquestion is:

“That the Schedule stand part
of the Bill”

The motion was adopted.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Alagesan: Sir, I beg to move:

“That toe Bill, as amended, be
passed.”
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Mr. Speaker: The question is:
“That the Bill, as amended, be
passed.”
The motion was adopted.

.

STATES REORGANISATION
(AMENDMENT) BILL

The Minister of Legal Affairs (Shri
Pataskar): Sir, I beg to move:

“That the Bill to amend the
States Reorganisation Act, 1956,
be taken into consideration.”

Sir, this is a very simple measure.
It has been necessitated on account of
a decision of the High Court of
Madras challenging the validity of a
certain provision in section 35 of the
States Reorganisation Act.

Now, as you will find, Sir, clause 35
of the States Reorganisation Bill re-
fers to the Constitution of the Madras
Legislative Council and it runs as
follows:

“(1) In the Legislative Council
of Madras, ag from the appointed
day, there shall be 48 seats of
which—

(a) the numbers to be filled by
persons elected by the electorates
referred to in sub-clauses (a), (b)
and, (c) of clause (3) of article 171
shall be 16, 4 and 4 respectively;

(b) the number to be filled by
persons elected by the members
of the Legislative Assembly in
accordance with the provisions of
sub-clause (d) of the said clause
shall be 16; and

(c) the number to be filled by
persons nominated by the Gover-
nor in accordance with the provi-
sions of sub-clause (e) of that
clause shall be 8" ‘

That is how section 35 of the States
Reorganisation Act proposes to re-
constitute the Council of Madras,

Then, sub-section (2) of section 3%
reads as follows:





